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‘_cnaam: ‘Hon'ble nr. P.K, Kartha, UiCe-Cheirman (Judl )
Hon'ble Mr., M. M, Singh, Rdministrative Mamber,

-1, Uhether Reporters of local papere ‘may be elloued to
see the judgement?j#oo

2. To be ref’erred to the Reporter or not? ?4/3

(Judgement of the Bench delivered by Hon ble
mr PeKe. Kartha, U1Ce-thairman)
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